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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

[ 34881 .

MONDAY,THE FOURTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 578 OF 2025

Writ Appeal under clause 15 of the Letters Patent Appeal Preffered Against The

Order Dated 2410212025 in W.P.No 35923 of 2024 on the file of the High Court.

Between:

1. The Telangana lndustrial lnfrastructure Corporation Ltd, Rep by Vice

Chairman and Managing Director, FAC Parisrama Bhavanam, 6th Floor,

5958/8, Fathemaidan Road, Hyderabad

2. Zonal [Vlanager, The Telangana lndustrial lnfrastructure Corporation Ltd,

Parisrama Bhavanam, 6th Floor, S9SS/8, Fathemaidan Road, Hyderabad.

...APPELLANTS
AND

1. State Bank of lndia, Premises and Estates Department, 3rd Floor, Local Head

Office Bank, Street Koti, Hyderabad 500 095, T S represented by Asst

General [/lanager

......RESPONDENT/WRIT PETITIONER

2. State of Telangana, lndustries and Commerce INF Department, CIP FAC I

and C lP and INF Department, Represent by its Principal Secretary,

Secretariat, Hyderabad.

...RESPONDE NT/RESPONDENT
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lA NO: 2 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the order daled 24.02.2025 in W.P.No.35923 of 2024

Counsel for the Appellants: SRI T. RAJNIKANTH REDDY
ADDL ADVOCATE GENERAL

Counsel for the Respondent No.1: SRI M. NARENDER REDDY
SENIOR COUNSEL REP
SRI G. PRABHAKAR SARMA

Counsel for the Respondent No.2: GP FOR INDUSTRTES

The Court made the following: ORDER
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Tt{E HON'BLE TITE CHIEF JUSTICE SRI APARESH K[JMAIT STNG[I
AND

THE IION'BLE SRI JUSTTCE G.M.MOHIIJDDIN

JUDGMENT:

Heard Sri T. Rajnikanth Reddy, learned Additional

Advocate General appearing for appetlants and

Sri M. Narender Reddy, learned Senior Counsel representing

Sri G. Prabhakar Sarma, learned Standing Counsel for State

Bank of India, appearing for respondent No.l.

2. The instant appeal arises out of the second round of

litigation between State Bank of India (for short 'the bank')

and the Telangana Industrial lnfrastructure Corporation

Limited, the appellants herein. The whole issue relates to

implementation of a project in a land allotted in favour of the

bank for construction of office building. In the earlier Writ

Petition, W.P.No.12725 of 2021, the bank had sought

quaslring of the proceedings dated 22.01.2021 and 28.12.2020

issued by appellant Nos.l and 2 respectively, as arbitrary,

illegal and violative of principles of natural justice. In that

I
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proceedings, contained in letters dated 28.12.2020 and
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22.01.2021, cancellation order was passed. The learned wtit

Court set aside the cancellation order and direr;ted respondeni

No.2 to reconsider the request submitted before appellant No.l

on 01.09.2020 and pass appropriate orders. r'he impugned

Writ Petition, W.P.No.3 5923 of 2024, was prcferred by the

bank being aggrieved by the order dated 09.12.2024 passed by

the Vice-Chairman and Managing Director of the Telangana

Industrial Infrastructure Corporation Limited, appellant No.1

herein, whereby the allotrnent of land was czmcelled and

possession was resumed and the bank was requested to come

forward to execute the cancellation deed to the sale agreement.

During pendency of the impugned Writ Petitirtn, the order

dated 09.12.2024 was withdrawn in compliance of the order

passed in the earlier Writ Petition, W.P.No.12725 of 2021.

After taking note of this and observing that the impugned Writ

Petition does not survive fbr adjudication any more, the

learned writ Courl disposed of the same and issued further

direction Lrpon the appellants and respondent No..Z to consider

the request of the bank for initiation of apprr>priate steps

(

forthwith for implementation of the subject pro.ject within a
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period of four (4) weeks from the date of receipt of copy of the

order though the specific recommendations and the timelines'

laid down in the letter clated 01.09.2020 of 2nd respondent

addressed to I't respondent already elapsed. This latter part of

the direction has aggrieved the respondent Corporation to

prefer this appeal.

3. Learned counse[ for the appellants submits that once the

proceedings for cancellation of the subject project were

withdrawn by appellant No. t, the learned writ Court ought not

to have issued any specific direction to the appellants and

respondent No.2 to consider the request of the bank for

initiation o1' appropriate steps for implementation of the

subject project, moreover when the timelines earlier fixed are

elapsed.

4. We have considered the submissions of the learned

counsel for the appellants and also the bank. We are of the

view that the impugned directions are innocuous in nature.

Since the decision to cancel the subject project has been

withdrawn, the learned writ Court after considering the request
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of the learned counsel for the ban[<, felt it proper to issue a
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direction upon the appellants and respondent NIo.2 to consider

the reqlrest of the bank fbr i,itiation of appropriate steps

fbrthwith for implementation of the said prcrject since the

earlier tinreline had elapsccl. l'he apprche nsion ol. the

appellant.s that by the irnpr-rg,ed orcier dated 2+.02.2025, the

learned writ court directed trre appella,ts ancl resllondent No.2

to act one way is ,rispraced. As such, rrre appelra,t

corpor:ation is supposerl tcl take a decisicln on the

representa.tion of the bank on the pending subioct project in

accordance with lar.v.

The writ Appeal is accordingly disposed of. There shall

be no ordcl'as to costs.

Miscellaneous applicatio.s, i1' a,-v pe'ding, shalr stand

closed
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SECTION OFFICER

tor.,. 
The Generar tr/lanager, State. Bank of lndia premises and Estates

Department, 3rd Fl5or, Local"nE"O Offitt-iianf<, Sireet Koti' Hyderabad 500

2. ?fl:'}.;"ipar secretary, rndustries and com.r.nerce rNF Deparrment, crP FAC

I a nd C r p "al o"r"rtr"i"oi6 b +rylent S ecreta riat' .H.yd 
e rab a d'

3. Two CCs to ADDL ADVO-CSTEb"ENicAL Hi6r' court for the State of

Telangana, at HYderabad [OUT1
4. one cc t;'sRi'6"pH{BfrAKAh SARMA, Advocate IoPUC]

. 5. T'"vo CD CoPies
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HIGH COURT

DATED:0410812025
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JUDGMENT

WA.No.578 of 2O25

DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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